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l,0rder dt, 7-11-200C.

Défect pointed out by the Registry
is ianored,.Let the OA be retistered.Seen the
petition,Heard learned counsel for the applicant,
Issue notice to the Respondents requiriing them
to file counter within four weeks from the date 1

0f receipt of notice.adjourned to %), 2ea .

i

Memb er (Judicial)

2.0RDER DT, 23,2.2001.

It is submitted by learned couns sel for
the petiticner shri A,pal that he does not want
to pursue the C.A,as he has got the relief

already in the hands of the pepartmental

authorities,He has received the memc in this
connection, we have heard Mr.D.K.Mallick on pehal f

of Respondents' counsel shri A,K,BOse also,
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In view of the He®® the op is disposed of "

as not oeing pressed.
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